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Cooking Gas Racket in Capital

1262. SHRI SUBHASH YADAYV:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it ig g fact that a mas-
sive cooking gas connectiong racket in
the Capital hag been unearthed;

(b) if so, the getails thereof;

(c) whether some employeeg of his
Ministry or the Indian Oil Corpora-
tion have also been founy involved in
it; and

(d) it so, the details thereof and what
action has been taken against the
persong involved in it and also against
the persong who purchased these un-
authorised gas connections?

“'THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI);: (a) and (b).
During a raid by custom officialsg of a
house in Patel Nagar, New Delhi, the
rubber gtamps of 48 distributors of
the Indian Oil Corporation and a fake
gubscription voucher boock were
located. In this connettion the police
had arrested the owner of the house
along with the managar of the Indian
Agency M/s. Vikag Gasg Agencies,
New Delhi, 'These persons were

Written Answers 110

allegedly involved in the fake termi-
nation voucher racket. wens
reportedly issuing fake termination
voucherg from forged termination
voucher books printed in the names
of the various distributors of IOC.
During interrogations, the above per-
sons had glleged the involvement of
an employee of IOC also in the racket.

(¢) ang (d). Ag the police are yet
to complete their investigation in the
case, it is not possible, at this stage to
state the names of the persong actual-
ly involved and the action proposed
to be taken against them.

Decision on Thein Dam Project

1263. SHRI CHIRANJ] LAL SHAR-
MA: Will the Minister of ENERGY
be pleased to refer to thg reply given
to Starred Question No. 218 on 3rd
March, 1981 regarding sharing of
power for Thein Dam and state:

(a) whether the final decision fo
sharing power benefits accruing from
the Thein Dam Project has been
taken; and

(b) if so, details of the decision

taken?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN). (a) and (b).
The Thein Dam Project is being exe-
cuted by the Government of Punjab.
Under the Agreement seitled by the
Government of Punjab with J&K and
HP. the following is the share of
power among the States involved in
the Agreement:

20 per cent at cost price to J & K;

48 per cent to H.P. free of cost
and the balance to Punjab.

The Planning Commission hag not
taken fina]l decision.





